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Promotion of Settlor Assistance

6642 SHRI V1NAYAK PRASAD 
YADAV Will the Minister of HOME 
AFFAIRS be pleased to state

(a) whether it is a fact that senior 
Assistants who fulfil certain conditions 
«re allowed one additional increment 
on the basis of their Confidential Re­
ports,

(b) whether it is also a fact that 
Assistants are allowed to cross Effi 
ciency Bar and are a Wo promoted to 
•officiate as Section Officers on the 
basis of ‘ Good Reports, but they are 
.not eligible for the additional incre­
ment on Good Reports and

(c) if so whether Government will 
dltaw additional increment on the basis 
o l  * Good ’ reports if not the reasons 
therefor*

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
«SHRI S D PATIL) (a) No Sir

(b) Crossing of the Efficiency Bar s 
allowed by the Competent authority 
on an overall assessment of the Re 
ports Promotion to Section Officers 
Grade are made on the basis of senion 
ly subject to the rejection of the unfit

(b) Does not arise m view of (a) 
above

Applications for licence for manufac­
ture of air-break equipment by

Westhtgfcouse Saxby Farmer Ltd
6643 SHRI SOMNATH CHATTER- 

JEE WiU the Minister of INDUS1RY 
be pleased to state

(a) Whether the management of 
WestmghoUse Saxby Farmer Ltd, a 
public sector undertaking applied for 
licence for manufacture of air-break 
equipment for railway rolling stock,

(b) if so, whether Government have 
imposed pre-condition of export obli­
gations;

(c) whether the company has repre­
sented for issue of a formal licence 
without any pre-condition, and

(d) if so, decision taken by Govern­
ment thereon’

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI) (a) 
to (c) Yes Sir

(d The matter is under further 
consideration and a decision is expect­
ed to be taken shortly
Compulsory retirement of Employees

6644 SHRI A BALA PAJ^NOR 
Will the Minister of HOME AFFAIRS 
be pleased to state

(a) the number of Central Govern, 
ment officers compulsorily retired dur­
ing the last 10 months as a penalty, 
and the reasons therefor,

(b) the number of officers who 
were given 3 months notice of retire­
ment under the Rules and prematurely 
retired and

(c) whether Government give an 
opportunity to officers before giving 
notice of premature retirement regard­
ing the grounds on uhich the% have 
been marked out for such retirement^

THE MINISTER OF STATE IN TIIE 
MINISTRY OP HOME AFFAIRS 
(SHRI S D PATII) (a) and ( b )  
The information is not readih avail 
able It will be collected and piaced 
On the Table of the House as »oon as 
possible

(c) Un-like tompulsory retirement 
premature retirement is not a penalty 
and is onl> an administrative action 
As such the question of giving op 
portunity of defence to an employee 
who is to be prematurely retire J does 
not arise
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